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MR. SPEAKER: No more discussion 
on it. Such matters should not be 
brought in the House. You can dis
cuss it with me. I will call the Secre
tary-General and we can sit together 
and discuss it. I am not allowing any 
further discussion on it. Papers 10 De 
flaid.

SHRI S. M. BANERJEE: Sir, three 
labour leaders have been shot dead in 
I>hanbad.. . .

SHRI JYOTIRMOY BOSU: I have
given an adjournment motion.

MR. SPEAKER: No adjournment
motion; I did not allow it.

SHRI S. M. BANERJEE I have al
ready given notice under rule 377. I 
have also given a Call Attention 
Notice. Three labour leaders have 
been shot dead in Dhannbad and two 
of them belong to the Bharat Coking 
Coal Ltd. I ask the Labour Minister 
to make a statement It is a Central 
subject; it is a public undertaking.. 
{Interruption*)

MR. SPEAKER- Papers to be laid.

12.24 hrs.
PAPERS LAID ON THE TABLE

M e r c h a n t  S h ip p in g  ( C r e w  A c c o m m o 
d a t i o n )  A m e n d m e n t  R u l e s ,  1974, Re
v i e w  &  A n n u a l  R e p o r t  o p  C o c h in  
S h i p y a r d  l t d  , f o r  1973-74 a n d  A n n u a l  
A c c o u n t s  o f  K a n d la  P o r t  T r u s t  t o r

1972-75
Tlfe MINISTER OF STATE IN THE 

MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M. TRIVEDI): 
l  beg to lay on the Table

(1) A copy of the Merchant Shipping 
(Crew Accommodation) Amendment 
Rules, 1974 (Hindi and English ver
sions) published in Notification No. 
G.S.R. 1390 in Gazette of India dated 
the 28th December, 1974, under sub
section (3) of section 458 of the Mer
chant Shripping Act, 1958 [Placed in 
Library. See No. LT-8926/75].

(2) A ropy each of the following 
papers (Hindi and English versions)

under sub-section (1) of section 618A 
of the Companies Act, 195Q:—

(I) Review by the Government on 
the working of the Cochin 
Shipyard Limited, Cochin, for 
the year 1973-74.

(ii) Annual Report of the Cochin 
Shipyard Limited, Cochin, for 
the year 1973-74 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

[Placed in Library. See No. LT- 
8927/75].

(3) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Kandla Port Trust for the year 1972-73 
and the Audit Report thereon, under 
sub-section (2) of section 103 of the 
Major Port Trusts Act, 1963.

[Placed in Library. See No. LT- 
8927/75].

N o t i f i c a t i o n s  u n d e r  M in e s  a n d  M in e -  
r a l s s  ( R e g u l a t i o n  a n d  D e v e lo p m e n t )  

A c t ,  1957

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): ( I beg
to lay  on the Table a copy each of the 
following Notifications (Hindi and Eng
lish versions) under sub-section (1) of 
section 28 of the Mines and Minerals 
(Regulation and Development) Act, 
1957 —

(1) The Mineral Concession (Fourth 
Amendment) Rules, 1974, pub
lished in Notification No. 
G.S.R. 1331 in Gazette of India 
dated the 14th December, 
1974.

(li) The Mineral Concession (Third 
Amnedment) Rules, 1974 pub
lished in Notification No. 
G S.R. 1332 in Gazette of India 
dated the 14th December, 1974.

(iil) The Mineral Concession (Se
cond Amendment) Rules,
1974, published In Notifica
tion No. G .S.R . 1830 in
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Gazette of India dated the 
14th December, 1974.

(iv) S.O. 125 published in Gazette 
of India dated the 11th Jan
uary, 1975.

[Placed in Library. See No. LT- 
$928/75].

N o t i f i c a t i o n s ,  E m p lo y e e s ’ P r o v i d e n t  
F u n d s  ( E ig h th  A m e n d m e n t)  S c h e m e , 
1974, S t a t e m e n t  a n d  I n d u s t r i a l  D i s t u 
r b s  ( G u j a r a t )  (S e c o n d  A m e n d m e n t)  

R u l e s ,  1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): I beg to lay on
the Table:

(1) A copy each of the following 
Notifications (Hindi and English ver
sions) under section 7A of the Coal 
Mines Provident Fund, Family Pen
sion and Bonus Schemes Act, 1948:

(i) The Andhra Pradesh Coal Mi
nes Provident Fund (Amend
ment) Scheme, 1975, published 
in Notification No. G.S.R. 173 
in Gazette of India dated the 
1st February. 1975.

(ii) The Rajasthan Coal Mines Pro
vident Fund (Amendment) 
Scheme, 1975, published in 
Notification No. G.S.R. 174 in 
Gazette of India dated the 1st 
February, 1975.

<iii) The Neyveli Coal Mines Provi
dent Fund (Amendment) 
Scheme, 1975, published in No
tification No. G.S.R. 175 in 
Gazette of India dated the 1st 
February 1975.

<2) A copy of the Employees’ Provi
dent Funds {Eighth Amendment) 
Scheme, 1974 (Hindi and English ver

sions) published in Notification No. 
G.S.R. 1184 in Gazette of India dated 
the 2nd November, 1974, under sub
section (2) of section 7 of the Emp
loyees’ Provident Funds and Family 
Pension Fund Act, 1952.

(3) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the above Notification.

[Placed in Library. See No. LT- 
8929/75].

(4) A copy of the Industrial Disputes 
(Gujarat) (Second Amendment) Rules,
1974 (Hindi and English versions) 
published in Notification No. KH-SH- 
1454/IDA-1173-55508-JH. in Gujarat 
Government Gazette dated the 25th 
November, 1974, under sub-section (4) 
of section 38 of the Industrial Disputes 
Act, 1947 read with clause (c) (iii) of 
the Proclamation dated the 9th Febr
uary, 1974 issued by the President in 
relation to the State of Bujarat [Plac
ed in Library. See No. LT-8930/75].

12.241 hrs.
MOTHER’S LINEAGE BILL

by Shri Madhu Limaye 

OPINION
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MR. SPEAKER: Calling Attention.
This will be taken up in the evening.


